
15 	 CERAL ADMINIThAT IVE TRIBWAL 
GLY1HATI BC'H 

• 	 NC 	 / 7 

• 	 . 	. • Appllcant(s) 

_VersuS- 

. 	 •. 	t".'' 	•"' 	
. .Respondeflt(S) 

e.dv.cateS for APP1iC3fl(S) 

AV?; . . 	
. .AdVeCates for Rpondent(S) 

- 
- fficeNQteS_ == _L Da: :::: 	

urtt 
 

- 	

1 

• 	 TH 	.--; 	 ' 	' 

4.3.97 	Issue notice on the respon- 

	

1 	dents to show cause as to why this 

application should not, be admi- 

1j 	 itted and reliefs prayed should 

• 	 / t not begranted. Returnable by 

D •: -" 	 ' 	 ?$j weeks. 
4. 

7'4 	qY t 	 List on 8.4.1997 for show. 

'cause and admission. 
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8.4.97 t 	In this application the 

• 	 I 1 	f 	 L 3 
Uc 	 • . 	' applicant has chal.enged the 

/ 	

t 	 ,Annexure-VI order dated 22.5 .96 

• 	3/1 	
, 	

'whereby the applicant was rever- 

,.ed from the post of Cabin Man 
SCI-t'- 'ade I to Cabin Grade II. The 

applicant was holding the post 

'of CabinMan Grade II and by 

- 	 ,order dated 25.4.90 he was pro- 

moted tQ Cabin Man Grade I and 

I 	S3L/.4 	' Jke 	9/'dt 

• ,, 	 / 	
he was holding the said post for 

the next six years. In the mean- 

VTk 	-id7 	 time his scale of pay was revised 

as per the revision of Day. He 

was getting the scale of pay of 

• 	 0Lu.-1J 	 Rs.1200-1800/- with effect from 

1.3.1993. By Annexure-VI .. order 

- /t r 

) 	
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dated 22.5 .96 he was reverted 

contd... 
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8.4.97 	to the original post of CabinMan Grade 

• 
0• 	 II and this was done without giving 

any ópportunity of heating. Bfr.ng aggri.- 

.ve.d the applicant submitted a: represen- 
• 	 • 

. tation(nñexure-VII) dated ,7.6.96 to 

the Divisional Railway Manager(PerS0flnel) 

through: the Chief yard Mast.er contending 

inter alia that the reversioi 	was not 

justified and allso . prayed ththe right 

he put back to the post of Cbin Man 

Gr&d-I. The said representation is 

still pending. hs the representation was 

n6t disposed 6f the app]ican&1ed the 

present application. 

Notice on the sedond repondent 

was duly serve,d. Notices areo deemed 

to be served on respondents No 	3 & 

.4, as the notices were sent by registere 

-d post. There is no represenation on 

• 	 . 
behalf of the respondents. . 

'IWe hav' hard Mr S.C.Dutta Roy, 
V . . 	

learned counselappearing on behalf of 

the applicant. T1i 	applicant subrnitte 

representation to th& 	hird . espondent. 
• 	 . .. 

 

When a representatin was filed kakxx 

it was a duty of the 	espondents, more 
• 	

• specificallthe third respofndent to 

di.spose of the ropresentatithi. 1.wever, 
/ 	 • . 	 this was not done even áfter the expiry 

of six months. Therefor, we dispose of 

_LI this application with a dirction to 

/,k..- 	'" . 	 the third respondent to dispose of 
" 	 /A Annere-VII representation dated 7.6. 

/ 	

2t- 
1996 as earlraspossibleithin a 

- 	 period of 1(crie) month from theV  date 

of receipt x0xw of thiordér. 

Original "Application io disposed 
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